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None
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For the gpplicants

Mr .R .K.D®, counsel .

(1]

For the raépondents

Heard on ¢ 10,12,99 - Order on : 10,12,

0 R DER

S.N.Mzllick, VC

None appears For the petitioner yhen the MA for

condonation of delay in the matter of Filing the OA is taken up

forhearing. Mr,De appears For the respondsnts,

2. : - _ We have gone through'the application For condonation

of &elay.rit appears that the petitioners have prayed for condonation
of delay uwithout specifying the period of delay. It i{s submitted by
Mr.0e that therg is a delay of more then 3 years in the matter of
filing this appliéatioﬁ sinco the d ate 6? their alleged disengagement,

VNo sufficient cause is shown in the Ma which pfa&antad the petitioners
: the '
to file'the 04 within w/per iod of limitation., There is no sufficiant

cause:For condoning such delay. The MA jg dismissed, Accordingly the

A alsp stands ds_missediror being barred by limitation, No order as

to costs.. | A \
MEMBER(A) oo . ICEL.CHAIRMAN \\

in



